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I, the Chairman of the Committee on Private Memben' Bl1la and 
11-.luUun&, hma« been authoriled. by the Committee to preeent the 
Report cm tbeir behalf, 1»reeent this Tllirty.mth Report 

2. The Committee met on the 2'1th J"ebruary, 19'7<l for--
I. Esamination of the Constitution (Amendment) Blll, 19'74 (AtMnd-

Mftt of .l'ighth Scheclule) by Shri N. Tombi Sin1b under Rule 
2M(l)(a) of . , llulel of Procedure. 

n. Clmiftcation and allocation of time for c:Uscuaion of Bllla ('*le 
~~ claUlel Cb) and (c) of Rule 2M(l) of the Rulea 

III. Allocation of time to the Reeolutlona at item Noe. 2. 3 and <l 1et 
down in the List of Businell for Friday, the lit March. 1974. 

E~ o/ the C~ (AtMneltnni) BUI. 1974 (Amencltneat of 
Big""' ScMch&Je) btl Shri N. Tombi Siftgh 

3. Sbrl N. Tombi Stnah. the llember·in-cbarae of the Bl11, wu invited 
to attend the slttiJll. He did not attend. 

~ The Bill .eeb to amend Eilbth Schedule to the Comtitution with a 
view to include Manlpurl lanluaae therein. 

The Committee recommend that the Member miPt be permitted to 
move for leave to introduce the Bill. 

~ and alloeadot& of time to BUZ. 

5. Sbri Pntan.nbhai Mehta, Member-ln-ebarp of the Billi. WU invited 
to attend the littlna. He did not attend. 

8. After comlderiDI all upeeta of the Billi, the Committee recommend 
tbat all the Billa be plllCld in cateaorY 'B'. Tbe Committee recommend 
allocation of time for each of the Billa u lbown in column 5 of the 
Appendix 

Allotmnt o/ dtM io Raoludou 

'I. The VCfnben who had tabled the resolutiolll were invited to attend 
the sitting. None of tbem att.ended. 

8. The Committee recommend the allocation of time u followl: -
(1) R.-olution reprdlna natioNli•tlon of jute 2 houri 

lnduatry. 
(2) Re9olutton reprdlng fuclat, reatona1 and COIP- 2 houri 

muna1 forces. 
(3) Beeolutlon reprding new system of education. 2 houri 



9. The ('.ornmitfee J'enl'D!ilftlld tbat-
(1) Sbri N. Tombi Sinlh be permiUed to move for leave to iatrocluce 

his Comtitution (ArMNlment) Bill; 
(ii) the cl•Miftcation and alloeation of time to SW. by tbe Com-

mittee. u lbown in the AppeMtr. be apeed to by tbe BoUle; 
and 

(W) tbe allocation of time to remlutiom. u thown ia ~ 8 
above, be qreed to by tbe Houle. 

Nsw Da.111; 

Fe~ rt, 1974 
~8,l•(S.U) 

G.G.SWELL. 
CWnna. 

Committee ma p,;_,. Members' 
Billi Gftd Raolldiou. 
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